= ®
Affidavit to be Fuenished by the candidate alongwith Numiination Faper
Before the Retvining Officer! Bihery vidhapn Sabha )

For clectan to. Bk Astsnile. (name of the Hous.
From...1¥5. . kilsa......... JConstituency( Name of tie Consiitie

! ..u.ﬁ.hﬂ,..'{).im.l'\n i /dapghioniwifa of. G el pashwa ¢ Pt ‘.‘!’fl'ﬁrfi
ved BB | years. residen o Padel folm-ﬁq{q rdq-kufﬁ:: .jr?lﬁlﬁpusm'. address), o andidan 21 wic elnve
tzlection, do hereby solemnly affirm and staic on oath as under:-
{ ilrike out whichever is nol applicable)
{1} 1 am a candidute set up h\-:E'-njﬂ-ﬁnl(H—rJ—{ niune of the political party )¢ am conlesting 1, an
Independent candidate.

() Details of PAN and status of filing of Income tax return :
"SI No.

MNames [ Permanent The Tinancial year for | Todal income
Account Number | which the last shown In Income
{PAN) Income-tax return has | Tax Retumn ( in
- : o beenfiled | Rupees)
I Sell LWsha Sinlea AvTpsdiaip Qoo —]1 q,?.i?qu/: ]
E Spouse- Lol k=shwar A4 ieh Javvrs 1428 D] 9010-11 65880/
|3 Dependent 1 /4
4 Dependentd  pu fy
s Dependent 3. v |

(3) The following case(s) is/ are pending against me in which cognizance has been taken by thi conrt:- N/A

[ 5l | Offence Description |
No._ . _ ]
(a) The details of cases where the court has aken |
cognizance, Sections of the Act and description !
of the offence for which cognizance taken :
(b1 | Mame of the court, Case No. and Date of order |
Lak-ina cﬂwl‘.zama 2 e -_!

Tc1 | Tictails of Appeal () / Application(s) for revision
{if any) filed against the above order(s) * I

fa} | The details of cases, Sections of the E
Act and description of the offence for |
which convicted |

4. Cases in which | have been convicted by m eourt of law(other those referred w0 in Form 26):

e

{h) | Name of the Court(s). Case Mo, and

i ] Date(s) of order(s) .



2 Punishme L impasee .

A

Al Details of movalle assets @

Mate:

1. Assets in joint name indicating the extent of joi
2 In case of deposivInvestment, the details includi

Mame of Bank/ Institulion and Branch are i be given

vip That | give becemn below the details of o axsets (movable and & imuvable et ) ol
ww spouse and all dependents:

e il e

mysel

it ownership will also have to be given
ng Serial Number, Amount, Date of Deposit, the Scheme.

3, Value of Bonds/Share/Debentures as per the current market value in Stock Exchunpe in respect o basted
comparies and as per hooks in case of non- lisled companies should be given.
4 . Dependent’, here means 1 person, substantially dependent on the income of the candidate.
5. Details including mmount is 1o be given separately in respect of each investment)
5. | Description l Self Spouse Dependent-1 | Dependent-2 | Dependent-3 |
i M. | |
it T Cashi 1 | ™
(i1 ~ T Cash in hand lqm’:: ED&D/: A M/A |r _,f:ﬁ__._ ﬁ
(1) | Details of Deposits in Bank * 1B, Lehin el # BrD B e
accounts (FDRs, Term Deposits  |fag. lm&ﬁ '*E"'_';:""f"‘ :i' |
and all other types of Deposits  *lc <@, e e fol] fa. 2 ey 8a)-
inecluding saving accounis), f‘!-ﬁ“!i}-‘ L H.:'...F. o fale
Dieposits with Financial ¥ P-ﬂ-ﬁrm Res 10804 =9 0
Irstitutions, Non Banking - EI.,T.'E':"F.,M o = 30T - P bt \ l
i Financial Companies and P-':!E':‘ 1?? = |gnag|aes A7 . {
Cooperative societics and the 7 aanys =< BT Aol
| ! amount in each such deposit e vl Yo e
{iii} | Details of investment in Bonds, |y p-pefsiz)
Debertures/shares and units in vl snnécf;__, 418 | 1|
companies/Mutual Funds snd ~ #f Wt th
| | others and the amount it o
| () | Details of investment in M55, s e
Postal Savings, Insurance Policies |ge. 12006/ | apeut '.
and investment in any Financial |, ;- fx Beo ool
Instrument in Post office o > M;;;a.:::-:f_— freminuw I |
| Insurance Company and the P e ci b in eyt | :
- Aot Yy | = —
iv1 | Personal loans/advance given o |
any person or entity including ]
i firm, Company, Trust etc. and |
i | ather receivables from debtors | I |
| and the amount. b e e i
Tw) | Motor Vehicles/Aircrafls/ B WL ’. -
; . z A~ ol-
| e st ate, IR PSS | |
L Purchase and amount ) prom 93006 ,___...__].. ST |
ivity] Jewelry, bullion and waluable frte e E"M [ |
{ | thing (give details of weight and &, ;f_f;ag;: ' |

| vBlue)




V41 ) ity other agsets such. 8 value of I

(i
Ir{lll

f Zlaimsdinterest

®

. retails of Immovable assets:

(MNete: I Properties in joint ownership indicating the cxvent of joint

2. Eachland or building or

M _ i N/a |

'- E?Tré-lﬁﬁﬁ. 1637 ¥2+4 a

ownership vill also have to be indical J
apartment should be mentioned separately in this formal )

{;ﬁ‘ur HO)

S [ Description i Self Spouse | Dependent-1 | Dependent-2 ]_Ihtp_endr;l-_.'rl
Mo ' Lok Pr Al
M | A : ™ T chandl H) chardi M A wala T Wl
Location{s) 2 ilze 3y handi |
| Survey number(s) - 3] Hilser .
Avrea (Tatal measurement in IRE <] thjs?i::h-l: '
!‘ tu - ] I‘ E—z- J
: ,. o Kot E-!iﬂ-":m-ﬂ'-d l .
“Whether inherited property

Date of purchase in case of self 1.
acquired propepty 2

Te i (ciand 1) dpen [Chand:
I {Hilsa) hiocot fehand )
Lol CH ) 3ar| CHilsn)

| -Location(s)
| -Survey number{s)

Cust of Land (in case of 1]es 'Jz.ﬂﬂ"-}'f: W Jelooo]=
purchasejal the time of . gﬂqéﬂnﬁ B 1095 5 oef 4
purchase . 1 tmilse) PMs 11000k . il
Any Investmest on the land by
way of development,
construction ete,
Approximate Current market
wvalue
(i) =
Location(s)
Survey number{s)
A i +hat
sq.m;.grm measurementin 1 gm#ﬂjﬁz@i’ﬁhudhﬂ'
L Kol [ b
Whether inherited property
(YeSar NO)
Date of purchase in case of self 1+] 1279 :i
acquired property vy (PO
Cost of Land (in case of 1| R 18000y = ki yps. | £oce/=
purchase [ 1] T o
Any Investment on the land by :
way of development,
eonstruction ete, : . .
] [=] '
Approximate Currerl marker 1. |- 1@@%{ ’-fqlgc'ﬂ
| value 3 s EECOOH = e _
(including ) P M/p

Huilt up Area (Total

Mmeasurement in sq. ft.)




1Y wiher inherited property
(" emar NO)

b D of purchase in case of =eaf
| n."-_l-reduprupeng.

R wf property (in case of

i rchase) at the time of
prchase

Aoy Investment on the
puperty by way of
| development, construction etc.

{ Approximate Current market
| velue

ApagEENLs, ) by netat el
-Location(s)
- Survey number(s)

haue

Residential Buildings (including smderl iy,
p...h_-uLlodf-

Acréa (Total measurement in
sq ft.)

Built up Area {Total
mensurement in sq. fi.)

‘Whether inherited propery
(Yot or MNO)

Dhaie of purchase in case of self
scquired property

Cost of property {in case of
purchase) at the time of
| purchase

Any Investment on the land by
way of development,
construction efe.

Approximate Current market
vilue

s, DO e =

GELCR (lsklals 2
.?_) g,.mpcsﬁ.h

Others (such as inlerest in
property)

' {vi) | Total of Current Market &
[

Value of (i) to (v) above

Z12 Eomf:

mgs,ua-nn};

(6) 1give herein below the details of liabilities/ dues to public fina
(Note: Please give separate details of name of Bank , institution,

neial institutions and government :- )
entity or individual and amount for each item)

'S. | Deseription Selfl Spouse(s) Dependent-1 | Dependent-2 | Dependent-3 |
Mo,
[ (i ‘Loan or dues to Bank/Financial ESHE;‘%‘M Eﬁ:‘"ﬁ ~ A wl uiA
| Institution{s) ! j ) o
| Mame of Bank or Fi g;.ganﬂﬁ‘?ﬁ de. 105@5,5
Amount outstanding (AP
Mature of loan

Loan or dues to any
| individuals! Entity other than
| mentioned in (i) above.
Wame(s)

Amount cutstanding

| MNature of loan




JL_I}_u!her iilhilit_q o T A

“GGrand totul of liabilities ) L o 1
| (if) | Gavel ament Dues: il " r/, ] L eR 2l
Dues lo departments desling | YA 4 N
with government
{ _#commodation .
Dlues to departments dealing
with supply of water

with supply of electricity

|

Dues to departments dealing i S

Dues to departments dealing ) T
with supply of
telephones/mobiles

Eh:m to departmenis dealing

Any other dues

Grand total of all Govt. dues

{7} Details of pmfurlnnur n:
a Self. deas Lﬁga Dﬂn
Fd

b. Spouse Fea {Rm-., ipel, mwfpnqe,,% b (L)
A= h*:b; o hpu T34
W}Mw u'-'#ﬂmlﬂﬂfr ﬂ'ﬂ{ﬂ.‘ﬁ t:jﬁnf:;::;i ; E;f::'a ijﬂ‘r_:u]"lﬁﬁ-
(Give dtadls i ghest School ;'ﬁrﬁ’v?m?t} &dicition with full form of the certificate! diplomal degree course)

(Name of the Sd'uml {College/ University and the year in which the course was completed.)

(9). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

I. | Name of the candidate Sh/SmtfGam. (Jsha Sinha |
2. | Full postal address Paret LWW
3. | Number and Name of the constituency and {75, Hilsa Vidhan Sabha

state

el By sy
3. [ Name of the Political party which set up the Tanta et {_U w'-FEEFT
candidate (otherwise write ‘[ndependent’) 7

4. | (a) Mumber of cases in which conviction order

™
passed {(other lhi!.n thase referred to in Form 26) !"&

N - e e e . e




|r _J (i lmul_ﬁﬁi:ér ul J-’undin;.; consh where the | o o - - |
[ oo (5] have taken cogniizaie
R e T LIE i |
. 51 PAT af Yoese Twr whivh lawl | [ B (T T
Loaifn s T = = _ | Income Tax Return liled | ’
[ @l Candidate Zefo-i1__ jMqe2¥64l= |
i | (b Spouse: . i gole- 1) Mg 1:553_3::;.—_ N
. | (<) Dependents ~IA L 1
le| _ Details of Assets and Liabilities in rupees !
:[A mn . Self 2 %_ | Dependent-1| Dependent-l| Dependent 11 ]
| el 3 |
i Asset (Total value) R‘ L?r[542'}'" 1627 7244 | |
] D A NN RN _.'___ C o e— —- 14
B.l Immuvahle fs. B2 5 5 |
= | Asset =26 omf,

(() | Purchase Pricc and it
Development Cost of
Immovable Property
i Total Value) ]
(i) | Approximate Current LY
Market Price of g, 5‘31554-!{= /
Asse: (Tatal Value) = 1 ]
i Lizbilities o
(1) Government
duses (Toszal) -
(ii) Loans [rom Bank, [=DBIvdlay [Hond=
Financial Institutions and S<Ehet | Bevela
o ﬂﬂmmﬁuml} B pmasy 19560
v u % o N . L]
ﬁmc—uuﬁgﬂﬂgﬁg:uf grﬁf-—ﬁﬂﬁi phﬂfp L1735 2 e~ Em FqH
Inber—0+PiBoamet- 1971 1 poAsrgadh Unv— 19967 PhDe=PRUs- 1984

(Give details of School / University education with full form of the certificate/ diploma/ degree
course) (Mame of the School ACollege/ University and the vear in which the course was completed. )

VERIFICATION

I, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct 1o the

best of my  knowledge and belief, no pant of it is false and nothing material has been concealed there from, | further
declars that :

(1} there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 above;

ih) L iy spouse, or my dependents do not have #ny asset or lability, other than those mentioned in ftems 5 and &
abowe.

Verified at.. ’gt'krd‘ ....is the. DV ek Peember. day of ZOIL oo 201

T

L/ I}LI’IJ ‘E'.NT




Note: 1 Affidavit snould be fled latest by 3.00 PM on the last date of filing nominations.
2 Aidavit sienald be sworn before an Uath Commissivner or Magisteale of the First Class or befiore a fonars
Publiz. )
2 All columns should be filled up and 1o colimn ta be left blank. 1f there is no information Lo furnel i nespd wl
any ifam, either “Nil™ or “Mot aplicable™, as the case may be, should be mentioned
4. The affidavit should be cither typed o written legibly and neath
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